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I li: INDTJSL'RIAL DISPUTES (APPELLATE TRIBUNAL) 
- ACT, 1950 

No. XEVIII OF 1950 

An Act to provide for the establishment of a n  A%ellate 
Tribunal in relation to industrial disputes and for c ~ r t a i n  

A 

matters incidental thereto. 
i \ 

[20th May, 1950) 
3 3  it enacbcl by Parliament a s  follows : - 

CHAPTER I 

PRELIMINARY 

Short, title and extent.-(1) This Act may be c~l ied  the Ind~~st r ia l  
rtes (Appellate Tribunal) Act, 1950. 

2) It extends to the whole of India eact:pt the State of Jammu and 
ds'hrnir. 

2. Deflniticm~.--In this Act, unless the con/text otherwise requires,-- 

( (L)  "Appellate Tribunal' ' nieans tllc Labour Appellate Y'ribunal , , 

. . 
co~lst~tuted under section 4; 

' r . - (b) "Chairmali" means the Chairnlail of the Appellate Tribunal; 
3 (c) "industrial tribunal" means- 

(i) any Industrial Tribunal corlstituted under the Industrial 
Disputes Act, 1947 (XIV of 1947); or 

(ii) in relati011 to capes where 311 appeal lies from any court, 
wage board or other n~t!~ori ty set np in any State under any law 
relating to the adjudication of industrial disputes made, whether 
before or afher the comlnencement of this Act, by the legislative 
authority of the State to any other court, board or authority set 

. .( up in the State under, such law, that court, board or authority 

,; e exe$ising . . appellate jurisdiction within the State; or 
(iii) in reiatioi to other tnses, m-hwe 110 appeal lies under an:{ 

. , , law referred to in sub-clause (ii), any cou~ t ,  bnnrd or o t h e ~  autho 
" rity set up in *ally State under sach lam; - 

I .  

: (a) "member" means a member of the Appellate Tribuiial; 
(e) "prescribed" means prcscribecl hg yules made u n d e ~  this Act; 

;.: , (f),!'wagss" means all remuneration, capable of being expressed in 
, bf moh'dy, '&j& mxdfl, if the-*s of &rnpldjmbW: B@J$S$ bi. . 

' ~ f k b  addid 2.64 gd, 
i i g  $$. 'if uiG2 \ 

, & 
(, - -- *-''~'L'*r-~~---~w*.---. r n l l .  e- :.trtrtrtr - .-- %---< - -,LL--b." 
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implied, were fulfilled, be payable. $0 a;pkrs& empl 
his employment or of work dolle in' such employm 

( i )  such allom~aaces (including dearness allow 
worklnan is for the time being entitled to; 

(ii) tho value of ally 1,ouse ' accommodation, 
light, water, medical attendance or other ameni 
or of any concessional supply of food grains or 

(iii) any travelling concession; 
! .  .. bill does not include-. - 

(i) any contriEution paid or payable by the 
pension Rind or provident fund; 

(5) any gratuity payable on discharge; 

(g) the expressions "appropriate Government", " 
I 

"lockout ", "strike" and ,"wol-kman" have the meanings, 
assigned to khem in section 2 of the IndustrialDisputes Act, 
of 1947). 

1 3. Effect 0.11 other laws.-The praojsions of this . k t  aod of ihe y$ 
1 and orders made thereunder shall have effect notwithstanding anythin& 

consistent therewith contained in any other law for the time being in $5i 
C$*.. 

!. : or in any instrument having effect by virtue of any such law. 
j 

i CHAPT'ER I1 ' ': 

1 TIJE ~ B O U E  APPELLATE TRIBUNAL AND ITS CONSTITUTION AND pd 

I:,:: .:. 

4. Constitution of the Appellate Txibuna1.-The Certtrul Crovcr, 
may, by notification in the Official Gazette and with effect from a. date gh(> 

I fied t,herein; const.it~~te a. Labour 
from the. awards or decisions. of Ind 

i provisions, of 5wpp;'E . ." ' 7;". :.. ,,..;-- 
i .. 5. Composition of the Appellate Tribunal and t e . ~ . .  '& ,oBick 

members.-(1) The Appellate Tribunal shall consist; of  a. Chairha 
i such. rru:mber bf other men~lxrs as the Central C2overnrnen.t may, 

. : time to time, think fit to appoint. 

(2) Every 'lrternber of the Appellate Trbunal shall b e  a per 

j ( (1 . )  is. or has beell a Judge of a IIigh Court; or 
! 

(b) is qualifid for appointment as a Judge ,of a High Cob 
(G) has been a member .of an indusirial tribunal for riot les 

. . 
a two years : 

Rovicied that t h e  appointment 
j not qualified under clause. (4 or ol 
1 with %he Siipreme Court. 
1 .  . .  

. (3) A member sha,ll, unless otherwise ,specified 'in $he ara& b 
ment ,hol ,~ .  office for a term of five gears' from the date on .yhich 

1 . ,_ 
upon his ofice and shall, on bhe expiry of the ierm of his office, 

j for reappointment : 
, 

. ,  . Prwided+at n d  memb 
q ejl*w'm pw$j, . . 

j . . 

. . ! . ! . .  . , : ::., .. ... . . .  . i' . . . .  
. . . . , 1.. :'!~>, ->;: .,,< ., . ,- . .,;, ., .i:;*A;L,&\;.i:d 







Dent or the Central Govemment,- 
Government, whether or not such 

. . 
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date as may be specified ther,ein, but where no date is so specified, i t  sll.1 1 
come into operation on the date on which that award or decision becomes 
enforceable undei- sub-section (1). 

19. Exclusion of certain period in the cornputstion of the period of 
operation of any award or decision of industrial tributld.--In tlie cornput= 
t i ~ n  of the period of operatioil of any award or decision of any indust~id 
tribunal, the period during which the implementation of that award or 
der;ision is stayed by the Appellate Tribunal shall be excluded. 

20. Recovery dE money duel from an employer under arr swara or 
decision.-(1) Anj- money due from an employer llilder any award or 
decision' of an industrial tribunal may be recovered as arrears of land 
revenue or as a public demand by the appropriate Goqernment on an , 
application made to it by the person entitled to the money under thdt 
award or decision. 

4, 

(2) Where any workman is enlitled to receive from the employer any 
benefit under an award or decision oC an industrial ti-ibunal which is capa- 
ble of being computed in terms of money, the amount at which such 
benefit should be computed may, subject Lo the rules made under this Act;, 
be determined by that industrial t~ibunal, and the amount so determiqed 
ma,y be recovered as provided for in sub-section (1). 

(3) For the pui-pose of computing the money value of a benefit, the 
industrial tribunal may, if it  so thinks fit, &ppoinL a commissioner who shall, 
after taking such evidence as may he necessary, submit a report to the 
industrial tribunal, and the said tribunal shall determiue the amount after 
consideriilg the report of the commissioner and other cil-cumstances of the 
case. 

21. ,Mz@mtenance. of records by industrial tribunals;-Every indu.sti:i:~l' - 

ti-ibunal shall, in respect of any case from which an appeal would. lie 
under this Act, maii~ta,iiin, subject tJc the rules made usd-er- this Act, a 
record of the pro~eedingsbefore it in.c-!uding tho statements of parties and 
1i~ltnesses a:nd relevad doczmnts. 

CHAPTER IV 

MISCEI,T,ANEOUS 

22. Conditions of service, etc., to remain unchanged during a certain 
period.-During the period of thirty days allo~~recl for the filing of an :tppen! 
llncler section 10 or during the pendency of any appeal under this Act, no 
employer shall- 

(a) altsr, to the prejudice c! the w~rlzmen co-cerned in SIICEL 
appeal, the conditions of service applicable to them inmediately before 
the filing of such appeal, or 

&' 

i b )  discharge or punish, whether by dismissal or othewse, any 
workmerl concerned in such appeal, 

save with the  express permissioil in .writing of the Appctllate Tribunal. 
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make a complaint in writing, in the prescribed manner to .such Appellate 
Tribunal and on receipt of such complaintz the Appellate Tribunal shall 
rlecide the complaint as if it were an appeal pending before it, in accordance 
wi'th the provisions of this Act and shall pro~lounce its decision thereon anct 

*)f . . the provisions of this Act shall apply accorclinaly. 

o f a a s  and l o c k 4 u t $ - ~ o t w i l h s t a n ~  a n 2  
in any law for the time being in force, no workman who is empby- 

'g industrial establishment shall go 01; strike and no employer of any 
':man shall declare a lock-out- 
' * 

the period of thirty days allowed for t h i  filing of 3n 
under section 10; or 

during the pendency of an appeal before the Appellate Tribunn!. 
- +kn and loclx-outs.-A strilre or loclr-out shall be illegal, 

I commenced or continued in contravention of the provi- 
I 

1 
26. Renalty for illegal strikes and lo~k-o~ t~ . - - j l )  Any workman who com- 1 rndnces, continues, or otherwise acts in furtherance of, a strilre which is 

~llegal under this Act shall be punishable wibll imprisonment for a term 
, which .$my extend to one month, or with fine which may extend to fifty 

rupees, 02-'9-ith both. 

(2) &ny employer whd commences, continues, or otherwise acts in fur- 
therance of & lock-out which is illegal under this Act shall be punishable 
with imprisonment for a term which may extend to one month, or with fine 
which may exhencl to one thousand rupees, or with both. 

27. P e n d t y  for instigation, etc.-Any person xvho instigates or incites 
others to take  part in, or otherwise acts in furtherance of, a strike or lock- 
out, which is illegal under this Act sha.11 be punishable with imprisoumentl 
for 8 term which may extend to six months, or with fine which may extend 
to one thousand rupees, or with both. 

28. Penalty for giving financial aid to illegal strikes and lock-outs.-Any 
person who knowingly expends or applies any money in furtherance or 
support of an;y strike or lock-out which is illegal under this Act shall be 
punishable wit11 imprisonment for a term which may extend to six months, 
or with fine which may extend to oiie thousand mpees, or with both. 

29. Panalty for other offences.-(1) Ally employer who coiitravenes the 
plrovisions of section 22 shall be punishable with iinprisonment for a terrll 
which may extend to six months, or with fine which may extend to one fhc,u- 

I nand rupees, or with both. 
i 
I (2) Whoever contra,venes any of the provisions of this Act or ally rulc 

11lade thereunder shall. if no other penalty is else~vhere provided by or 
irnder $his Act, for such contraventio~l, be punishable with fine which may 
extsnd to one hundred rupees. 

90, Powors of the Appellate Tribunal in rclwtiiozl to contcmpts.-41) IC 
:uly person-- 

,%' 

I or the ;, Appellate 
Nqtgle@4y:-d, 

' * ,  
%c >:: 

I 
1 1  

I 
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(b) when required by an industrial tribunal or the Appellate 

Tribunal to bind hirnsef by an oath or affirmation to state the truth, 
l'efuses to do so, or 

(G) being legally bound to state the truth on any subject to an 
industrial tiibuncil or the Appellate Tribunal, refuses to answer any 
question put to him tol~ching such sub* by such industrial tribunal 
or the A p ~ l l a t e  Tribunal, or L 

1 ' (d)  refuses to sign any etiternent made by him when required tb 
1 do so by an industrial tribunal or the Appellate Tribunal. or 
6 

(e) intentionally _ off.ers' . . _ any i% . .  j. _ insult %.., / ,  or causesa-gyption 'to an $b" 6gl, .t' A...-..+.. ' 

f industrial yd7.-.*.. ti<b"li$Y6r 2 .-sa> ;-..- -. ,;.... the,.,_k:;< :.. .. !_: a .e TTi*i6Uniil a t  any s G r ) " o f  its 
judicial prooeeding, "'>... - .,;*,: ?,*.< & d - . - ~ % & i h Z i u u & *  

w-c&*.-c.3s. ~">.z:*.'~: A X  

t he sha,ll be dee1ne.d to be guilty of contempt; of such industrial tribunal or 
'i. the Appellate Tribunal. as the case may be. 

(2) If any BBB,. qp.3 -.., a-tAbw ;.publishes a n y  writing which is 
1 calculated to improPe'i;~y influence an. idustrial  tribuna.1 or the Appella,te 

Tribunal or to bring such industrial Cribunal or the Appellate Tribunal- or _ 
. . member thereof i ~ ~ ~ o , , , ~ s . ~ . ~ . p ~ u l n ~ ~ ~ . ~ . . ~ ~ . ~ ~ ~ n ~ ~ ~ ~ ~ ~ ~ ~ ~  to. lower its or his 

authority, or to intedere with the lawful process of any such industrial 
tribunal or the Appellate Tribunal, slich person shall be deemed t o  be 
g~i1t~oeon~~~m~~oE such indust~ial tlmibunal or the  Appellate Tribunal,' as 
the case may be. . 

(3) The Appellate Tribunal shall-have and exercise- the same jurisdic- 
tion, pow3r and authority, in accorr1::ricc with the same p<ocGdure and. 
prnatice, in respect of contempts of itself and of all the industrial 
t ~ ibunds  a i  the ~nigh Courts have and exercise in respect of themselves 
and courtz. subordinak to ilwm _under- the contempt of ..- - ".-,- Cou~t<'fib~,'~~'i9% -..?.z-~.~ 

(XX of ' 1926). 
we--*. <"." 

31. Offence by companies, etc.-Where a person committing an offelrce 
und~.,  thiq Act itj a company, or other body corporate, or any association 
of pe:'s01?s (whether incorporated-or not), e17ery director, manager, 
secretary, agent or other ofioer OP person concerned with the management 
thereof sha.11, u~>less 11e pt.oves tlmt the offence was committed without I 

his howledge or consent7, be deemed to be guilty of su6h offence. 

- 32. Cbgnizance of offences.-(1) No 'co~wt shall take cognizance of any 
offence punishable under this Act or. of t%he abetment of any such offence,. 
sa.ve on complaint made by or . under the adtholity of the .appropliate 
Cfovernn~ent or by an oficer empowered jn this behalf b;y such Govern- 
ment, by a general or special order. 

(2) No court inferior to that a presidency magistrate or a r~iagistrase 
of the first class shall try any offence punishable under this Act. 

33. Representation of parties.-(I) A u:orkman who is a party to an 
appeal shall be elltitled to be represented in any proceeding under this Act 
bp- 

(a) an officer of a, registered trade union of which he is a 
member ; 

(b) an officer of a federation of t r d e  unions to which the trade 
uilion ~eferred to in clausy: (a) is affiliated; 

159 M. of Law. 
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(c) where the worker is not a member of any trade union, by an 
officer of any trade union connected with, or by m y  other workma-n 
employed in, the industry in which the workel. is employed and 
authoiised in such manner as may be prescribed. 

(2) An employer who is a party to an appeal shall be entitled to be 
represented in any proceeding under this Act by- 

(a) an officer of an associatioil of employers of which he is a 
member ; 

( b )  an officer of a federation of associations of employers to 
which the association referred to in clause (a) is affiliated; 

( c )  where the employer is not a member of any association of 
employers, by an officer of any association of employers connected 
with, or by any other employer engaged in, the industry in which the 
employer is engaged and authorised in such manner as may be 
prescribed. 

(3) A party to a proceeding under this Act may be represented by a 
legal practitioiler with the consent of the other phrties to the proceedink 
and with the leave of the Appellate Tribunal. 

34. Amendment o f  Act XIV of 1947.-The Industrial Disputes Act, 1947 
(XIV of 1947) shall be amended in the maoner specified in the Schedule. 

35. Power to make rules.--(1) The Central Government may, by 
notifica.tion in the Official Gazette, make rules for the purpose of giving 
effect to the provisions of this Act. 

(2) I n  particular, and without prejudice to the generality of the fore- 
going power, such rules may provide for all or any of the following 
matters, namely:- 

(a) the manner in which an appeal may be preferred and ths 
form of appeal; the matters in respect of which the Appellate 
'lriblmal may have jurisdiction: 

( b )  the fees to be paid and the procedure to be followed in rela- 
tion to  such appeal; . 

( c )  costs, and the manner in which they may be recovered; 
/ 

( d )  the persons who may be appointed as commissioners under 
section 20;  their powers and duties and the fees, if any, to be paid 
to the oommissioners ; 

(e) the records to be maintained under section 21 and the manner 
in which they will be maintained; 

( f )  the manner in which workmen or employers rnay be represen- 
ted before the Appellate 'Il-ibunal ; 

(9) any other matter which has to be or may be prescribed. 

THE SCHEDULE 

(See section 34) 

~\;MENDMENTS TO.TEIE INDUSTRIAL DISPUTES ACT, 1947 (XIV OF 1947). 

1. For s~~b-section (2) of sectim 1, the following sub-section shall be 
substituted namely :-- 

" (2) It extends to the whole of India except the State of Jan:mu 
and ICa~hmir. " 
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1 2. After sub-section (6)  of section 11, the following sub-sections shr~ll 
I -be iliserted, namely :- 

"(7) Subjeob to the rules made under this Act, the costs of, and 
incidantal to, rtny proceeding before a Tribunal shall be in the discre- 
tion of that Tribunal, and thg Tribunal shall have full power to deter- 
nli~ie by : i ~ d  to whom and to what extent and subject to what condi- 
tions, if any, such costs are to be paid, and to give all necessary 
directions lor the purposes aforesaid, and such costs may, on appiicn- 
tion made to i t  by the person entitled, be recovered as azrears of land 
reveIl!le or as a public demand by the appropriate Government. 

(8) Every 'rribunal shall be deemed to be civil court for the  
purposes of sections 480 and 482 of the Code of Criminal Procedure, 
18% (Act V of 1898)." 

.3. For section - 15, the following section shall be substituted, namely :- 

"15. Duties of Tribunals.-When an industrial dispute has been 
referred to a Tribunal for adjudication, it shall hold its proceedinae 
expeditiously and shall, as soon as practicable on the conclusion thereof, 
submit its award to the appropriate Governmenb." 

4. After section 17, the following section shall be inserted, namely : - 
"17A. Comnzencernent of the mard.-(1) The award of z 

Tribunal shall become enforceable on the expily of thirty days from 
lllc date of its publication under section 17 : 

Provided that in cases where the award is not appealable and 
where the appropriate Government is a party t6 the dispute and 
is of opinion that i t  will be inexpedient on public grounds to  give 
.effect to the whole or any part of the award, it may, before the expiry 
.of the said period of thirty days by order in the Ofllcial Gazette, either 
leject the award or modify it. 

(2)  Where the appropriate Government rejects or mpdifies any 
award under the proviso to sub-section (I), it shall, on the first avail- 
-al)le opportunity, lay that award together with its reasons for reject- 
ing o s  modifying the same before the Legislative Assembly of the 
State, or where the appropriate Government is the Central Govern- 
ment, before Parliament. 

(3) Subject to the provisions of sub-section (I), the award of :I 

'Tribunal shall come into operation with effect from such date as may 
be specified therein, but where no date is so specified, it shall come 
into operation on the date when the award becomes enforceable under 
sub-section (I)." 

6 .  I n  secticn 18, for the words, brackets and figures "an award which i~ 
:declared by the appropriate Government to be binding under sub-section I 

'(2) of secticn 15", the words "an award which has become enforceable" 
.shall be substitued. 

C. For sub-section (2) of section 19, the following sub-sections shall be 
.s;\ibstituted, namely :- 

' ' ( 3 )  An award shall, subject to the provi~ions of this section, re- 
111ain ill operation for a period of one p a r :  

Provided that the appropriate Government may reduce the said 
pe15od and fix such period as it thinka fit: 

Frovided further that the appropriate Government m:l,g, t!efore 
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.cbo espiry of the said period, extend the period of qperaticin by any 
p$i.iod not exceeding one year a t  a time as it thinks fit SO, however, 

I that the total period of operation of any award does not exceed three 
I p a r s  from the &ate on which i t  came into operation. 

1 (21) U'hsre the appropriate Goven~ment, whether of its o\vn motion. 
or. 011 the application of any party bound by the award, co~~siders that  
shce :he award WHS made, there has been a material chsuge in the 
ai~*cmnstances 01, which it was based, the app~mpriate liovorllrnent may 
refer the award or a p g t  of it to a Tribunal for decision whether t he  
period of operation should not, by reason of such change, be shortelled 
alnd the decision of the Tribunal on such reference shall, subject to the- 
provision for qpea l ,  be final. 

I (5) Nothing contained in sub-section (3) shall apply to any award 
which by its nat.ure, terms or other circumstances does no% im~ose,. 
after i t  has been given effect to, any continuing obligation on the par- 
ties bo~rnd by the award. 

I (6) Notwithstanding the expiry of the period of operation under 

! sub-sectin (3), the award shall continue to be binding on the parties 
until a'period 01 two months  ha^ elapsed from the date on whioh notice 
is given by any parby bound by the award to the other party or. parties 

I intimating its intention to temninate the award. 

(7)  I n  the cornputahion of the period of openbtian of all award 
under sub-section (4, the  period during which the implementation of 
the award is st~*red by the La.bour Appellate Tribunal constituted under- 
the Industrial ,';sputes (Appellate Tribunal) Act, 1960, shall be ex- 
chdeil. ' ' 

i 
! 

7. For section 33, the following section shell be substituted, 11an1ely:- 
I 

"33. Conditions of service, etc., to renzaii~ trnclzanged during pen- 
dency of proceedings.-During the pendency of any conciliation pro- 

1 

ceedings or grcceedings before a Tribunal in respect of any indush.is1 
dispute, no employer shall- : 

1 

(a)  alter, to the prejudice of the workmen concer;lcd in such. 
dispute, the conditions of service applicablo to them imn~adialely 
before the corninencement of such proceedings; or 

( h )  discharge or punish, whether by dismissal or otherwise, 
any worlunan concerned in such dispute, 

save with the express permission in wiiting of the conciliatio~~ d ice r ,  
I Board or Tribunal, as the case may be." 
I 

! 8. After section 33, the following new section shall be "iuserted, 
namely :- 

j "338. Special provision fw adjudication as to whether conditiolzs 
I of service, etc. changed during pendency of proceedings.-?+%ere an 

employer contra~senes the provisions of section 33 di~.ing the pendency 
1 of proceedings before a Tkibund, any employee a.ggrieved by such con- 

%ravention, may make a complaint in writing, in the prescribed manner 
ta s~zch .Tribunal and on receipk of such complaint that Tribunal shall 
adjudicate upen the wmpI'rrjnt as 31 it were a dispute referred to or pen-- 
ding before it, in accordance with the prmisions d this Act and shalt 



submit its award to the apprqpliate Govesgmentt and tlia provisio~~s of 
this Ace raha.ll qply ~rcoorcliagly. '" 

0. Par section 30, the %llowbg rawtion sBwU be suks'~tubst1, namely :-- 

"86. fip~esentatiotz of pa~tie8.-(1) A ~ ~ ~ ~ m a n  who is a ydgi 
t* x. dispute eshsll be mbi$led &o bs represented in my pmoesrljng ~mder 
th is  Acb b7- 

(a) an officer of a regisbred trrade union of whicli he is a 
member ; 

jb) tln. a&wi of a* fedemtion uf bade unious $0 ?~rhicli t he  trade 
n ~ x i m  refetred to in clause (a) is nE~tiatecl; 

' (el shere bhe works is noti mombar 02 an2 trade uniou, b z  
an  officer of any trade  ini ion conncctod with, or by any other 
workma ~mployed in, the indunlry in which the worker io 
emplogred mi3. auhhorised in such rnrtnnar as m q  be prescribed. 

(2) An employer who is a party to a dispuk shall be antitled t o  
be r~preaented in plan7 g r o c e e h g  under t h i ~  r la t  by- 

t) an offioer of an assaoiaton of emp10jrs o i  whioh he is R 
mem er; 

( b )  O & C ~  01 & fder&ion 01 &3~0~bti.3.i 01 8 ~ n p l o ~ e ~ b  k) 
whi& tha as~ooiatiiou. xeferxsd t o  in slam (o) is afiilirat-ed; 

(t) where the omploper is not n, member of a.ny sssooieiiion 04 
employem, by an o&eer of nny as~ooi~lbion of employers connect- 
ed vitll, or 'by any other esnplo~el: engaged in, the industiy in 
which the employer is ecgaged and nnt.harised b 8uc.b manner g s  
nwy be pre~aribed, 

(3) No party 10 &$pu$e s B ~ U  be entibled t o  be zoprassnbd b~ a 
lagal practitioner in any eoneilia8ion. pmeeedingp iwder $@a hoQ or in 
any proaeerfing~ before s Court,, 

(4)  Ira ;my prweding before a, Tribunal, a party to a dispute maj 
be l-epressntea by a legal practitioner with t h e  consent of the other 
pmTioa to the p~reeeding and wikh the 1e~gla 03 Che Tribnnal." 


